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 Sri.N.S.Pedmarejeiáh,Senior Central Covt.Stng.Counsel, 

High Court Bullding,Bangelore-560 001v  

SUBJECT:- -Forwardinq of copies of the Orders passed by .. 	
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H 	 - 	the Central AdminjétreUve Tribunal,Bangalore. 
XXX 

- Please -find e•nclosed herewith 2 copy of the : 

ORDER/STAY ORDER/I.NTERIIVI.ORDER/, Passed by- this Tribunal 	0 

-in the above mentioned application(s) o 0_11-1993. 	0 • • • 
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1AL A 4iNISPRATIVE TRIL 
BANGT11)RE BENCH 

O.A. No.238/93. 

7'DDAY THIS THE EIGfi'H DAY OF NOVENBER 1993 

Shri Justice P.R. Shyaaundar ... Vice-Chairman 

Shri ,V. Ranakrishnan ... Wember (A] 

Klanabha, 	S 

Aged 57 years, 
S/o late Puttaswamaiah, 
Scientist-B, 
Aeronaut.ical Developint Estabji.shment, 
C.V.Ramannagar,. 
Bangalore-560 093. 	

5 	 ... Applicant 

[By Advocate Dr. M.S. Nagaaja] 

V. 	 S  

1 • 	The Director, 
Aeronautical Developnent 
Establishnent, 
C.V.Ramannagar, 
Bangalore-560 093. 

The Director General, 
Research & Developuent, 
Ministry of Defence, 
Governnent of India, 
NewDeihi - ilO 011. 

The ODntrob of Defence 
Accounts, Research & 
Developuent, Pune. 

Union of India 
represented by its 
Secretary to Governnent, 
Ministry Defence, 
New Delhi. 	 ..• Respondents 

[by Advocate Shri M.S. Padmarajaiah, Senior Gentral 	
S 

Covernnent Standing Cbunsel] 
5\ 

ORDER 

Shri Justice P.R. Shyaneundar, Vice-Chairman: 

We have heard the learned Standing Ounsel who tells that 

the question involved in this case is regarding refltion of 

the pay of the applicant while he was in service. • The Departnent 

proposes to aress itself to this question and they feel it 
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should be subject to the applicant being agreeable to that course 

by exercising necessary option that would enable the departuent 

to ref ix the pay, and to do all that the learned Standing 0unse1 

says that he needs three nonths time • Under the circumetances 

we think it appropriate to grant 3 ionths time to the deparbint 

to go into the question of ref ixation of the applicant's pay 

subject to the applicant exercising his option with reference 

to the new scales of pay so as to rectify the ananoly, if any, 

in the matter of pay fixation. The rectification to be done 

within 3 nonths fran the date of exercise of option by the appli-

cant. With these àbservations this application stands disposed 

off finally. 	 - 

- 	 I- 
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